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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 13.11.2001

Heard Shri S.R .Mishra, learmed
coumrsel £or the petitiomer amnd Shri C.R.Mishra,
learned Addl.Standimg Coumsel for the
respomdents. Im this Origimal Applicaticm the
petitiomer has prayed for directiom teo
respordents to grant amd disburse his imcrememtal
benefits and revise the pemsiem ard further
to disburse the differemtial ameumt of graBuity,
DeCeReGe and commuted value with referemce to
erharced pemsiorn., Respondents have filed their
ceyrter oppoOsirg theprayer ¢f the applicant.

No rejeimder has beer filegd.

In course of hearing it is submitted
by Shri Se.R.Mishra that the petitiomer does mot
claim ehmarced salary ir course of his service
career as salary has correctly beer determimned
by the respomdents. Respondemts at Page-2 of
their coumter have imdicated that am amoumt of
Rs.60,638/~ tewards retirement -gratuity has been
seat te the Divisiemal Accoumts Officer, S.E.
Railway, Sambalpur em 5.2.2001 ard the Divisiemal
Accounts Officer has authoerised payment of this
amouat em 7.2.2001. It is submitted by Shri
Mishra. learmed ceumsel for the petitiomer that
at the time of filimg of this applicatiem
gratuity amoumt had mot beem paid to the
applicant ard he has mo imstructiom, if im the
meagRtime gratuity has beem paid. Learred coumsel
fer the petitiomer Shri Mishra submits that
his prayer is mow cerfimed omly to paymert

of gbove amoumt of gratuity. In cemsideratiem
of the pleadings of the parties this O.A. is
disposed of with a directiom to respomdents,
particularly Res. 4 and 5 t© pay the retiremem
gratuity of Rs.60,638/- to the applicant within
a perieg of 30(thirty) days fram the date of
receipt of copies of this order, if the same
has mot beem paid already. No costs.




